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(2010) 10 MAD CK 0418
In the Madras High Court
Case No : Writ Petition No. 16859 of 2010 and M.P. No. 1 of 2010

S. Gnaneswari APPELLANT
Vs

The Junior Engineer (O and M) Tamil Nadu Electricity Board RESPONDENT
and A.D. Kamalakannan

Date of Decision : 29-10-2010

Acts Referred:

Citation : (2010) 10 MAD CK 0418
Hon'ble Judges : M. Sathyanarayanan, J
Bench : Single Bench

Advocate : G. Jermiah, for S. Gowri Shankar, for the Appellant; P. Srinivas, for R
1 and R. Parthasarathy for J. Ramakrishnan, for R 2, for the Respondent

Final Decision : Dismissed

Judgement

M. Sathyanarayanan, J.—Mr. G. Jermiah, learned Counsel appearing for the
Petitioner on instructions submitted that he is withdrawing the Writ Petition and
liberty may be granted to the Petitioner to submit an application to the first
Respondent for re-connection of the electricity service connection No.
283-005-246 to his premises at Arakkonam and he also made an endorsement to
that effect.

2. Heard the submissions of Mr. P. Srinvas, learned Counsel appearing for the 1st
Respondent - Electricity Board and Mr. R. Parthasarathy, Senior Counsel
appearing for the 2nd Respondent.

3. In view of the endorsement made by the learned Counsel for the Petitioner,
the writ petition is dismissed as withdrawn and the Petitioner is at liberty to
submit an application to the 1st Respondent for re-connection of electricity
service connection No. 283-005-246 to the Petitioner's premises at LIG - 308-I,
Tamilnadu Housing Board, Arakkonam, Vellore District within a period of two
weeks from the date of receipt of copy of this order and the 1st Respondent on
receipt of the same is directed to issue notice to the 2nd Respondent and after
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hearing both parties, is directed to pass orders on merits and in accordance with
law within a period of two weeks thereafter. No costs. Consequently, the
connected miscellaneous petition is also dismissed.
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